\ction Taken Report against the defaulters Project Proponents by the Committee
Constituted by Hon'ble NGT in the matter of O.A. No. 231/2022 All India Kaimur
People's I'ront ¥s. Ministry of Environment Forest & Climate Change & Ors,

il

Honhie NG T mthe matter vide order dated 30 03 2022 directed the following.
/. Corevance - ihis applicavon s against dlegal mining in Villages Bhagwa Agorikhas.

Aheweandha and Rediava. Tehsil Obra, District Sonbhadra. 1P,

2 dccording o applicant. Poclam Machmes are used for vumug by Respondent Nos. 17 to 20,
Rograsae Distreer Swrvey Report (DSR) has not heen prepared nor Environmental Clearance
(1C) eranted as requred under the Sand Ving Guidehnes. 2020,

J. Having rogards to the averments in the application. noted above. we find # necessary (o require

< factual and action waken report from joint commitice comprising SEIAA, UP, State PCB and
District Magistrate, Sonbhadra. The State PCB will be the nodal agency for coordinanon and
compliance. The jon Committee may meet yithin nvo weeks and undertake visit to the site. The
Commitree may coordinate veith any other concerned Department and afler verifving the facts.
Swrinshva report 1o ilus trihimal by e-mail withm nve months ai judicial-ngriagov.in” ..
\ecordingls. the following members have been nominated by the concerned departments for the said
conmiee -
®  Shri Om Prakash Srivastay, member SEAC-1, SEIAA, Lucknow.
¢ Dr. T.N. Singh, Regional Officer, U.P. Pollution Control Board. Sonbhadra.
e Shri Bhanu Pratap Yaday, ADN {Judicial). Sonbhadra.
The nommated committee members with the concerned departments as District Mines Department.
Conbhadra have conducted field visiton 1105 2022 o review the factual position in the marter The
factual status of the concerned stake holder's as mentioned in e wwrit has been s eritied during the sie
vistt aind as per records avatlable in Mines Departiment. Sonbhadra

Accordingly. the committee had submitted the report in the Hon'ble NGT and accordingly
Hon'ble NGT yvide order dated 13.07.2022 has directed the following:

50007 N S the report 1o be incomplete as it does not mention the status of preparaiion of
fiistrict Survey Report. ELLEXMP, replenistuncnt study andd grant of EC in favour of the | roject
Proponents. Further. even for violarions found and recommendations made. no acrion has heen
reported. Ir is also not clear whether the Project Propoients have been jpul to notice of these
proceedmgs for theo response. if v, in rerms of order doted 30.3.2022.

6. The State PCB may accordingly &l further action taken veport within one month by e-mail at

sinclic 1=t i sov.n preferably i the jorm of scarchable PDE QCR Support POEF and noi in the

St of Jmaee POEF s per divecnions m the order dated 30032022 the Siare PCRB men now

pat the Project Proponents o notice of these proceedigs fur then response. i any before the

Xt dte.

Lot for furthor consuderation o 14092022
[ comphiance of the Honble NG order dated 1307 20220 Siate PCB vide 1ts letier no H7909]
C-2 Vidhe Anabhag N G T -183:22 dated 28 07 2022 nonmimated D TN Singh. Regional Gitica

U PPC B, Sonbhadra as the member of committee and requested District Maeistirate, Sonhlod o and
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Member Secretary. SETAAL Lucknow 1o nominate his member tor the said commitiee As per reguest
letier of the State PCB. District Magistrate: Sonbhadra has nominated Shri Sahdeo Kumar Mishra
\DAT (R Sonbhadra for the sard commitiee and SELAA has nommated Shri Om Prakash Srisasta
member SEAC-10SEIAN. Lucknow Accordingly. the committee visited the site on dated 23 08 2022
to re-evaluate the situation
As per Order dated 1307 2022 of Honble NGT "4s per directions in the order dated
S03.2022 the State PCB may now put the Project Proponentis to notice of these proceedings for their
response. i amy. before the nexi dare.” notices were 1ssued to the concerned Project Proponents ol
these proceedmgs for their response in terms of order dated 30.03.2022 vide letier dated 30.07 2022
Out ol 09 Project Proponents. 02 responses have been received from Respondent No. 02 and 04
through its advocate Dr. Vidvouma Jha, 319, M C Setalwad Block. New Lawver's Chamber. Supreme
Cowt ol India New Dethi- 110001, which have been annexed as- Annexure No.1(1) to 1(2)

AS per site visit dated 11052022 and 23.08.2022. Environmental Compensation against the
following defaulting project proponents has been calculated as per following methodology:-

"Recommendation on Scale of Compensation to deal with the cause of illegal Sand mining
submitted to Hon'ble NGT Principal Bench, New Delhi on 29" Januvary 2020 and as per Hon'ble
NGTin QA No 360 of 2015 (with report dated 15.01.2021)"

Campensation charge (In Rs.)= D (I=RI+DF)
Where. D=7 x market value of the material per MT or m?
DE=031ZNX=0 1110040
Do Z:X=04110070
1 12X »=071

REF=025.050.0:75.1 00 as per risk level mentioned below -

[ty it . [ | T —
| Risk Level i | |3 4 |
D RisK Factor G2 VY 073 1 i
[ | |

W here, Risk level to take value as per severity of the mpact of illegal
mining case mentioned below i the wble

CSevernty of | Mild Moderate | Significant Severe
,[ Impuct | 3

fRisk Level 1 P2 3 1

L ‘ .

Severity impact ol illegal mining case to be cateeorized as Mild or Moderate or Significant or Severe for
various component of the viver and highest vidue to be used.

S Ri\?r('mnpunvuls lmpacts - Impacts (Sub-category) .1; Severity  of |
No 1 ! | impact/Risk i
o B R | Factor l
P Marphologs Cnstabilin of - Bed degradation
- Channel Zuomnetry Channel adiostment B
o A e Bk Frosion - _
> Huarelogy Ground Wiater fevel | Change of cround water table

adjacent areas

Y~ - ame D -
(: ?}‘m Fflg._ 2 \_{



Chanee moover few Varation in flow energy

Foolon foss of local Disturbance to flora
Eeolom Disturhance to fauna
4+ River Structure Cnstabihin to 1 Damage to Hyvdraulic Structure

g Mydrauhe Structure | and its surrounding |

. __| .

R CAm Other ' i, ]

. = _ |

\v per the above mentioned factors the Environmental Compensation has been caleulated as per
following table:

D= Z 0 x market value of the
| : e 1
i material per MT orm

Permitted Fotal Lxecess | Exceedanc : Compensation Charge (in Rs.) |
Quantity  (in - Extraction  (in | Extraction (in | ¢ in ! :
CMTorm') O NMT ormd) CMT or m') . Extraction: ‘ |
N Y /= Y-X 2°X ' DN (1=RF+DF) t

i : where, :

i

|

TDF =037 Z/X=011 10 040
| DE =06, if 2:N=0.4110 0.70

S L CDE= 12N 2=0.7]
! i CPRE = 02350350075, 100 as per |
R L | | nskilevel

Ay per methodology  mentioned above, Environmental Compensation have been
caleulated against the following defaulting project proponents:-

MU Shri Shankar S/0 Khannu, Gata No. 302 Ka, 303, 304, 305 Ka, 306 kKa & 307,
Village-Aghori Khas, Area-0.8900 hectare, Tehsil-Obra, District-Sonbhadra

Compensation charge {(In Rs.) = D\ (I+RF+DF)
Where. D =Z xmarket value of the material per MT or m’
DEF =03 Z/X=0 11w .40
(.61 Z/X=041 100 70
Ll ZiX >=0} 71

RF =023 0.30.0.75.1.00 as per risk level mentioned
below -

PR — — —

Risk Level |1 2 3 K
FRask Tactor S0 2a LS 073 ] i
In Present Case: -
Totad Permitied Quuntiny m Eonv ironmental Clearance (N) S 18690 In’
o) Latraction (Y 1 221990 m*
[acess Patacnon i) 17=Y-X =3300m°
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Marketvalue ol ffegaliy mmed material (D) =/ x Market Value of

the material

(N Larket value of the matertal as Rs 1001 - perm’) S300 N THUO=3300000

Risk Factor iRF)
Fxeeedance i Eaxuacton (Z N)
Deterrence Factor (D)

RI=0 72 As per Risk Level=3
=3300:18690=0.17136
DEF=03.As per Z/X=0 17136

Environmental Compensation/charge (in Rs.) =P .\'(l-v*RI*—l)l")

= 3500000 < (140 75+0.3)
= 3300000 x 2.05
= Rs.67.65,000.00
(Sixty Seven Lakh Sixty Five Thousand Only)

2. NS Shei Tapeshi S/o Shri Sadan, Gata No. 291, 292 & 294, Village-Aghori Khas,
Area-1.2 hectare, Tehsil-Obra, District-Sonhhadra.

Compensation charge (In Rs,) =

Where.

D x (I+RF+DI)
D =7 x market value of the material per MT or m*
DF =031 4/X=C11to 040
U6 5 ZX=0 41 10070
L2/ X >=071

RIF=0.25.0.50.0.75. 1 00 as per risk level mentioned
below-

PRisk Level |1 2 3 4 s
| Risk Factor | 0.23 030 | 0.73 1 1
In l’rcwnt Case:- .
Foral Permitted Quantity i Environmental Clearance (X) =24000 m°
Toal Extraction (Y) =263475m’
Fxcess FExtraction (/5. (7 -Y-X) =23475m'
Marken value ofitfegally mined material (D) =/ ~x Market Value of
the n‘-;‘ncri'il
Marhet velue of the muatertal as Rs 1000- per m’) =25347.3 x 1000=2347300

[ask Facior R
[oxcecdance in Eastaction (7:X)

Deterience Jactor (DI

RE 'f-("! 75.As per Risk Level=3
=2347 3:24000=0 (078

DE=0 3 As per Z/N=0 0978

Eovironmental compensation/charge (in Rs,) DA (HHREFHDE)

\ P

2547300 X (1407540 3)
= 2347300 x 2 03
= ReA8.12,375.00
(Fourty Fight Lakh Twelve Thousand Three
Hundred Seventy Five Only)
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b

3. MUs Shrt Shiv Prasad S/o Shri Dadai. Gata No. 470, 471, 471/1, 472/2. 473, 474 & 475,

Village-Redhiva, Area-1.8900 hectare, Tehsil-Obra, District-Sonbhadra

Compensation charge (In Re.)= Dy (I+RTF+DI)

W here.

D =7 xmarket value of the material per MT or m’

DI =03 17NX=0 1110040
ot Z/N=041 10070

| [ Z/X == 71

RE =025.030,.0.75.1.00 us per risk level mentioned

below -
Risk Level 11 |2 3 4 Jl
Risk Factor 1 0.23 L 30 (175 ! j

In Present Case:-

Total Permitted Quantity in Environmental Clearance (X)
Towl Pxtraenon (Y)

bxeess BExtraction (7). (7=Y-X)

Marketvalue of tllegally mined material (1)

i Market value of the material as Rs. 1000/- per m°)
Risk Factor (RN

Fxcecdance m Extraction (Z/X) .
Deterrence Pactor (DF)

Environmental compensation/charge (in Rs.)

=94500 m’
=93892 m’
=1392 m’
= 7 x Market Value of

the material
=1392 x 1000=1392000
RF=1, As per Risk Level=4
=1392/94300=0.0978
DEF=0.3. As per Z/X=0.0978

= D x (1+RF+DF)

= 1392000 x (1+1-0 3)
= 1392000 x 2.3
= Rs.32.01,600.00

(Thirty Two Lakh One Thousand Six Hundred

Only)

1. M Smt Soni Devi W/o Shri Raj Kumar, Gata No. 313, Village-Aghori Khas, Area-

1.1800 hectare, Tehsil-Obra, District-Sonbhadra.
Compensation charee (In Rs.) = D (I+RI+DV)

W here. )=

/ ~ market value of the material per MT or m?

DE=03 0 ZN-ullwu-Ado
DO ZN=041 100,70

Lol 7N =071
RE =023 030,073,

below -

\ —
LT

@u

Lo as per risk level mentioned
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Rk Level 717 7 T3 SEE—

Risk awtor 1025 N (175 Pl

In Present Case:-

I ‘)',.1 e - 1” I N N
'l ll | umugd Quantity in U'm ronmental Clearance (N) =24696 m*

otal Lxtraction (Y) =235336 m’
Lxeess Extraction (7). (Z-Y-X) =840 m°
Market value of tlegaliv mined material (D) = Z ~x Market Value of

the material

(Market vatue of the material as Rs 1000/ perm’) =840 & 1000=840000)

Risk Factor (RI RI-=075. As per Risk Level=3
Fxceedance m IFxtraction (Z°N) =840/24696=0 034
Deterrence Factor (DEFY DF=0.3. As per Z/X=0.034
Environmental compensationfcharge (in Rs.) =D (I+RIF+DF)

= 840000 x (1+0.75-0 3)
= 840000 x 2.035
= Rs.17,22,000
(Seventeen Lakh Twenty Two Thousand Only)

S Ms Shri Lal Mani S/o Shri Dangar . Gata No. 370, 371, 374, 375, 376, 377 & 378,
Village-Agori Khas, Area-1.479 hectare, Tehsil-Obra, District-Sonbhadra.
Compensation charge (In Rs.)= D x (1+RF+DF)
Where. D = Z X market value of the material per MT or m’
DF=0511ZX=0 1110040
Do, i Z/X=041100.70

lafZiN >=0 71

RE=025.0.30.0.75, 1.00 as per risk level mentioned
below -

i Risk Level . {2 3 | J

L Risk Factor [ 023 03007 T
In Present Case:-
Towl Permitied Quantity i Environmental Clearance (X) =19380 m’
Tow! Extrecuon (Y) 22172
Foxcess ExuactonoZ) (7 Y-X) =232 m’
Market value ol ilezally mmed materai (1)) =/ x Narket Value of

the matenal

(Muarket vaive ot the material as Rs 10007 per m') =2322 N 1000=2322000
Rusk Factor (RE) REF=0 75 As per Risk Level=2
I seeedance m bxtracuon (4N =2322719380=0 118
Dicterrence Factor (DF) DE=0 3. As per Z/X=0.118

/&a E\——" Page 6 of 7
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Fovitonmenty)
‘. Cnl » 0t ; . ~ ~
bmpensation charge (in R«,) =D x (I+RF+DF)

= 2322000 x (1-0 73+0 3)

— e -

il

2322000 x 2 03

Rs.47.60.100.00

(Fourty Seven Lakh Siaty Thousand One
Hundred Only)

Il

As per caleutation mentioned above. recommendation 1o 1ssue Show Cause notices was sent to the
competent authority of the State Board U P vide refe. No. G002173(A)/O.A. NO. 23172022 dated
06.09.2022, \which has been annexed as- Annexure No. 2

The competent authority of the Board has issued Show cause Notices against the following defaultng

project proponents as described in the table below -

Letter No. of the Amount(Rs.) '

Board

S\, Project Proponents g
i

Rs.67.63.000. 00

i
|
[ M’s Shri Shankar S7o Khannu. Gata No. | HR0S21/C-2/NGT u
02 Kao 303, 304, 305 Ka. 306 Ka & | Samanva-37/22 dzltcd{
3070 Village-Aghory Khas, Area-0 8900 0 09 092022 |
' |

|

l

hectare, Tehsif-Obra, District-Sonbhadra

> Shei Tapeshi 70 Shri Sadan . Gata No | H80920.C-2NGT Rs.18.12.375 00
201292 & 294, Village-Aghort Khas, | Samanya-37/22 dated |

Arca-1.2 hectare. Tehsil-Obra, District- | 09.09,.2022 |
Sonbhadra.

Y

- Shri Shiv Prasad S’o Shri Dadari. Gata | HS09[8:C-2/NG] Rs 32.01.600.00

1
}
a'
CNo 4700471471400 47272473474 & 1 Samanva-37/22 dated |
| 475. \’lilugc-Rcd}n_\':L Area-1 8900 | 09 09 2022 ’1 |
hectare, Tehsil-Obra. District-Sonbhadra. | |
| | |
4 Smu Sont Devi W/o Shri Raj Kumar, | HR0917/C-2/NGT | Rs.17.22.000 (0
Gata No 313, Village-Aghori Khas. | Samanya-57/22  dated !|
Area-1.1800  hectare. Tehsil-Obra, E (9.09 2022 3
District-Sonbhadra | ';
l
S Shi Lal Man S0 Shr Da n:‘u CGa No | HSO9190-2NGT N'“l—\—\-q o006
373710 3740 3750 376 5377 & 378, Saman_\n-a./._f_ dated
Village- Agort Khas. Area-1479 hectare. | 09.09.2022
Tehsil-Obra. Distriet-Sonbhadra {
S | * |
Fhe above mentiened Show Cause notices have been annexed as- Annexure No.3 (1) to 3 (5)
g .
-
) S R e
i f : h!p;__m (On-Pracasi Sriv astay) (Sahdeo Reimaf NMishra
Regional Officer. Member SEAC-1.SETAA. ADN(F/R),
t P Pollution Control Board. Lucknow Sonbhadra

Sonhhadra



n'mctuy¢ No. |(|) 'B-O]oZZwv,)\
Dr. Vidyottma Jha ¢

. , Advocate
, New Lawyer’s Champer, supreme Court of India, New Delhi — 110001
Email : vidyottmal4@gmail.com

From,

Sh. Somaru, S/0 Buddhu,

Village-Kharahra, Obra, .

Dist. Sonbhadra, U.P.-231205. DRIEE 105

To,

The Regional Officer,

Regional Office, UPPCB,

H.No. 162, Uttar Mohal

(Near Chandi Hotel)

Robertsganj, Sonbhadra,

Uttar Pradesh —231216.

Email - rosonbhadra@uppcb.com

Subject : Reply to notice issued in compliance of order dated 13.7.2022 passed by Hon'ble
National Green Tribunal, New Delhi in OA No.231 of 2022 (All India Kaimoor
Peoples’ Front Vs. MOoEF & CC)

Reference : Show Cause Notice G002048/0A No.231/2022 dated 30.7.2022.

Sir/Madam,
On receipt of Notice G002048/0A No.231/2022 dated 30.7.2022 issued in compliance of

order dated 13.7.2022 passed by Hon'ble National Green Tribunal, New Delhi in OA No.231 of
2022. In response to this it is stated here in that the noticee was granted permission to do mining
on Gata No. 16, 17Kha & 17Ga of Village Bhagwa, Tehsil Obra, District Sonbhadra for 3 months
5 from 6.1.2022 to 5.4.2022 for removing morrum accumulated since 8-9 years due to river flood
Y_  sanctioned quantity 19908 cubic meter by the orders of District Magistrate, Sonbhadra dated
"% _ 6.1.2022. The noticee did mining in that area only and during that period only strictly in
compliance of instructions for mining given in annexure-1 of mining permit dated 6.1.2022.

@:/\O‘b\w Apart from this it is pertihent to mention here that in the report dated 13.06.2022 Hon’ble

Committee did not find any mining machine or mining material on the site of the noticee, however

certain pits were found filled with water.

In this regard it is stated that the noticee is a poor, less educated villag?r and in the
instructions given in annexure-1 of mining permit dated 6.1.2022 there is no meniion as to how
much deep mining is permitted. The noticee never did mining below the permitted limit and in the

f mining pits werc filled with water may vary depending on the rain. The noticee stoppe
?rrlei:r?ir?g on 5.5;022 and the inspection by the Hon’ble Committee was done on 11.5.2022 and

during this period also there was heavy rain in the area so pits were filled with water.

nd of noticee in respect of the reference.

Therefore, abovemenlioncd is the sta /
Thanks and Regards r\f\'zﬂh’
(Dr Vidyottma Jha)

_, Advocate

L (G0 ock
vie Court © indiz 1 1

000 ( Somaru)



Ammevuve No. W(2)
Dr. Vidyottma Jha

| ’ Advocate
319, New Lawyer’s Cham!vcr. §uprcmc Court of India, New Delhi - 110001
Email ; vidyottmal4@gmail.com

From,

gh. Ramnath Tiwari

§/o Late Sambhunath Tiwari
Village-Maharpur, Obra, Dated : 27.08.2022
Dist. Sonbhadra, U.P.-231205.
To,

The Regional Officer,
Regional Office, UPPCB,
HNo. 162, Uttar Mohal

(Near Chandi Hotel)
Robertsgan]j, Sonbhadra,

Uttar Pradesh — 231216.

Email — rosonbhadra@uppcb.com

Subject : Reply to notice issued in compliance of order dated 13.7.2022 passed by Hon'ble

National Green Tribunal, New Delhi in OA No.231 of 2022 (All India Kaimoor
Peoples’ Front Vs. MoEF & CC)

Reference : Show Cause Notice G002046/0A No0.231/2022 dated 30.7.2022.

Sir/Madam,

On receipt of Notice G002046/0A No.231/2022 dated 30.7.2022 issued in compliance of

order dated 13.7.2022 passed by Hon'ble National Green Tribunal, New Delhi in OA No.231 of

2022. In response to this it s stated here in that the noticee was granted permission to do mining
on Gata No. 15 Yan of Village Bhagwa, Tehsil Obra, District Sonbhadra for 3 months from
6.1.2022 to 5.4.2022 for removing morrum accumulated since 8-9 years due to river flood
sanctioned quantity 49665 cubic meter, by the orders of District Magistrate, Sonbhadra dated
6.1.2022. The noticee did mining in that area only an

d during that period only strictly in
compliance of instructions for mining given in annexure-1 of mining permit dated 6.1.2022.

Apart from this it is pertinent to mention here that in the report dated 13.06.2022 Hon’ble
Committee did not find any mining machine or mining material on the site of the noticee, however
certain pits were found filled with water.

In this regard it is stated that the noticee is a poor, less educz_\ted villager and in the
instructions given in annexure-1 of mining permit (_iateq §.1.2022 there is no mention as to how
much deep mining is pcrmitted. The noticee never did mining below the pl?rmllled lm}nt and in the
area of mining pits were filled with water may vary depending on the rain. The noticee stopped
mining on 5.4.2022 and the inspection by t.hc Hon’ble Cqmmnttec was dqne on 11,5.2022 and
during this period also there was heavy rain in the area so pits were filled with water.

Therefore abovementioned is the stand of noticee in respect of the reference
’

Thanks and Regards \MW

. ' (Dr Vidyottma Jha)
Di. Vidvottma Jha  Advosae
¢ M.C Setalwad 2lock
Mew | auver's Chamier,
Supreme Courl of India Iy }(\V‘?—/&(\l
Tacali N DI269G/200° .
' 0 (Ramnath Tiwari)
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REGIONAL OFFICE,
B0%0 euvr v 4
U.P. POLLUTION CONTROL BOARD
— SONBHADRA
e RIECHEE ) fosiin
RefiNo.L LG0T CA) ,"; O -Ne 22 Mo N
0 "\eﬁﬂfﬁ\‘f’? \)h 20 Date: fif\,} Q.‘.‘r.[.}o i —

GHIEREP)
e yataer Ae (gei—2),
Jo%0 wgyoT iz 9

oMo 128, favffer wos, T TR,
AT |

faww— Mo gt &Ra s # A afirer shovorio—231,/2022 (smovorio~70/2022) #
TRT s fesie A 30, 2022 B U D wHH H |

HIIT SR [Aqg BT Hd Ts0T G &7 B 8 | T H fard HeEr € fF Ao
s wRa sifErever § GifvTa 2Movowo—231 /2022 W WIRG armeer fa+id 30.03.2022 & U H
fed wfafey grRr wehwor @ g e 11.05.2022 By P WA ot e Wi T Ho BT X
URE @1 T i ST Wil ST & §EH o §Y W0 IAfeRyT gRT e ey fi s
13.07.2022 UIRT 5y T &1 wilRa emeer & g 3w fFraq 8-

"....We find the report to be incomplete as it does not mention the status of preparation of
District Survey Report, EIA/EMP, replenishment study and grant of EC in favour of the Project
Proponents. Further, even for violations found and recommendations made, no action has been
reported. It is also not clear whether the Project Proponents have been put to notice of these
proceedings for their response, if any, in terms of order dated 30.03.2022.

.....The State PCB may accordingly file further action taken report within one month by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and
not in the form of Image PDF. As per directions in the order dated 30.03.2022, the State PCB may

now put the Project Proponents to notice of these proceedings for their response, if any, before the
next date.

List for further consideration on 14.09.2022....."

IRIEE YIRG IR B T ¥ W GereRI Bl ¥ dferd & wHie-r e 30.07.
2022 ERT TeERERT § Afew Ut #R & W g

IR AT HIT & 6 SIWRIad AR & U H grifEd gAEel fanfierl [erey,
dg @ et g @1 T ot | R wele, |EE ERT T6Re Sl ol T dieiee
yrrerew @ faws Action Taken Report TR fpd W =g <R Rrenfererii(fao /00), WvE @l
F3reT TR @ TR Q) AHG fhaT AT B SE FeRel W THO0F03TIR0Y0%0, RS §RT gd W Wi
&g =nfe ufafiler 57 ol eprer Arared, W, THOS0YOWI0, e i &l AIfa fhar R 8

maﬂm-\fm'eﬁaﬁammﬂnﬁosmmﬁﬁ?&mﬁtﬁﬁﬁwﬁmwﬁﬁ
SH @ ®RY 998 faeE S vgeer e @ gw ao sy sRa aftewe, fiftoa 9w,
=5 feoch A Felvrar Yug wEfi B @ S oRASERN @ e wfwei afagfd sErfra
fop?r W B @l Al Wl Recommendations on scale of compensation to deal with the cases
of illegal sand mining." & smarR W oo Uy BRa @ fifue 9w, E fieell gRT
3M0T0H0—360 /2015 Ud 2 ifacnmaii 3 wilka srer fRHie wradl 26, 2021 & THU JUAH—YIF
sl @7 affeer fomar AT B sl difwfera watawefr afigfi @ ae ¥R 8 @ifF $Rd 8
2 Moee TN @ fowe AR B oM @) Wil @ ol 21 deide diaed 1@
aifepfera afegfd @81 ofy w=t & <y o Y I smavTd eRiaE ¥ wex O g

ST 2/ ...

wratery : W Ge 162, ST WEw (Awe ws) Biee)
Y], HTHE—231216

4-3d : rosonbhadra@uppe b.in

Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
Robertsganj, Sonbhadra-231216

E-mail: rosonbhadra@uppcb.in



(2)
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The Environmental Compensation of the M/s Shri

303, 304, 305 Ka, 306 Ka & 307, Village-Aghori Khas, Area-0.8900 hectare, Tehsil-Obra,
District-Sonbhadra has been calculated below as per the "Recommendation on Scale of
Compensation to deal with the cause of illegal Sand mining submitted to Hon'ble NGT

Principal Bench, New Delhi on 29th January 2020 and as per Hon'ble NGT in O.A. No. 360
of 2015 (with report dated 15.01.2021)."

Shankar S/o Khannu, Gata No. 302 Ka,

Compensation charge (InRs.)= D x (I+RF+DF)

Where, D = Z x market value of the material per MT or m?
DF =0.3, if Z/X=0.11 to 0.40
0.6, if Z/X=0.41 t0 0.70
1, if Z/X >=0.71

RF =0.25, 0.50, 0.75, 1.00 as per risk level mentioned

below:-
Risk Level 1 2 .13 4
Risk Factor 0.25 0.50 0.75 1
In Present Case:-
Total Permitted Quantity in Environmental Clearance (X) =18690 m’
Total Extraction (Y) =21990 m®
Excess Extraction (Z), (Z=Y-X) =3300 m’
Market value of illegally mined material (D) = Z x Market Value of
the material
(Market value of the material as Rs.1000/- per m?) =3300 x 1000=3300000
Risk Factor (RF) RF=0.75, As per Risk Level=3
Exceedance in Extraction (Z/X) =3300/18690=0.17156
Deterrence Factor (DF) DF=0.3, As per Z/X=0.17156
Environmental Compensation/charge (in Rs.) =D x (1+RF+DF)
=3300000 x (1+0.75+0.3)
=3300000 x 2.05
= Rs.67,65,000.00

(Sixty Seven Lakh Sixty Five Thousand Only)

\.\,v
@k{&é\
(Dr. N7 Singh)
Regional Officer
Chief Environmental Officer

(Circle-02)




The Environmental Compensation of the M/s Shri Tapeshi S/o Shri Sadan, Gata No. 291,
292 & 294, Village-Aghori Khas, Area-1.2 hectare, Tehsil-Obra, District-Sonbhadra has
been calculated below as per the "Recommendation on Scale of Compensation to deal
with the cause of illegal Sand mining submitted to Hon'ble NGT Principal Bench, New

Delhi on 29th January 2020 and as per Hon'ble NGT in O.A. No. 360 of 2015 (with
report dated 15.01.2021)."

Compensation charge (In Rs.) = D x (1+RF+DF)
Where, D = Z x market value of the material per MT or m’

DF =0.3, if Z/X=0.11 to 0.40
0.6, if Z/X=0.41 t0 0.70

1,if Z/X >=0.71
RF =0.25, 0.50, 0.75, 1.00 as per risk level mentioned
below:-
Risk Level 1 2 3 4
Risk Factor 0.25 0.50 0.75 1
In Present Case:-
Total Permitted Quantity in Environmental Clearance (X) =24000 m’
Total Extraction (Y) =26347.5 m’
Excess Extraction (Z2), (Z=Y-X) =23475m’
Market value of illegally mined material (D) = Z X Market Value of
the material
(Market value of the material as Rs.1000/- per m°) =2347.5 x 1000=2347500
Risk Factor (RF) RF=0.75, As per Risk Level=3
Exceedance in Extraction (Z/X) =2347.5/24000=0.0978
Deterrence Factor (DIF) DF=0.3, As per Z/X=0.0978
Environmental compensation/charge (in Rs.) =D x (1+RF+DF)
=2347500 x (1+0.75+0.3)
=2347500 x 2.05
= Rs.48,12,375.00

(Fourty Eight Lakh Twelve Thousand Three
Hundred Seventy Five Only)

N
e
(Dr. FN. Singh)

Chief Environmental Officer Regional Officer,

(Circle-02)




The Environmental Compensation of the M/s Shri Shiv Prasad S/o Shri Dadai, Gata No.
470, 471, 471/1, 472/2, 473, 474 & 475, Village-Redhiya, Area-1.8900 hectare, Tehsil-

Obra, District-Sonbhadra has been calculated below as per the

"Recommendation on

Scale of Compensation to deal with the cause of illegal Sand mining submitted to Hon'ble

NGT Principal Bench, New Delhi on 29th January 2020 and as per Hon'ble NGT in O.A.
No. 360 of 2015 (with report dated 15.01.2021)."

Compensation charge (In Rs.) =

Where,

D x (1+RF+DF)

D = Z x market value of the material per MT or m’

DF =0.3, if Z/X=0.11 to 0.40
0.6, if Z/X=0.41 to 0.70

1, if Z/ X >=0.71
RF =0.25, 0.50, 0.75, 1.00 as per risk level mentioned
below:-
Risk Level ] 2 3 4
Risk Factor 0.25 0.50 0.75 1

In Present Case:-

Total Permitted Quantity in Environmental Clearance (X)

Total Extraction (Y)
Excess Extraction (Z), (Z=Y-X)
Market value of illegally mined material (D)

(Market value of the material as Rs.1000/- per m)

Risk Factor (RF)
Exceedance in Extraction (Z/X)
Deterrence Factor (DF)

Environmental compensation/charge (in Rs.)

Chief Environmental Officer

(Circle-02)

=94500 m’
=95892 m’
=1392 m’
= Z X Market Value of

the material
=1392 x 1000=1392000
RF=1, As per Risk Level=4
=1392/94500=0.0978
DF=0.3, As per Z/X=0.0978

=D x (1+RF+DF)
=1392000 x (1+1+0.3)
=1392000x 2.3
= Rs.32,01,600.00
(Thirty Two Lakh One Thousand Six Hundred

~ Only)

B
§L eo/\é\
(Dr—N. Singh)

Regional Officer



The Environmental Compensation of the M/s Smt. Soni Devi W/o Shri Raj Kumar, Gata
No. 313, Village-Aghori Khas, Area-1.1800 hectare, Tehsil-Obra, District-Sonbhadra has
been calculated below as per the "Recommendation on Scale of Compensation to deal
with the cause of illegal Sand mining submitted to Hon'ble NGT Principal Bench, New

Delhi on 29th January 2020 and as per Hon'ble NGT in O.A. No. 360 of 2015 (with
report dated 15.01.2021)."

Compensation charge (Iin Rs.)= D x (1-+RF+DF)

Where, D = Z x market value of the material per MT or m’

DF = 0.3, if Z/X=0.11 to 0.40
0.6, if Z/X=0.41 t0 0.70
1, ifZ2/X >=0.71

RF =0.25, 0.50, 0.75, 1.00 as per risk level mentioned

below:-
| Risk Level ] 2 3 4
Risk Factor 0.25 0.50 0.75 I
In Present Case:-
Total Permitted Quantity in bnvnonmental \,leal amc (X) =24696 m’
Total Extraction (Y) : =25536m’
Excess Extraction (Z), (Z=Y-X) A =840 m*
Market value of illegally mined material (D) = Z x Market Vzlue of
the material
(Market value of the material as Rs.1000/- per m3) =840 x 10600=840000
Risk Factor (RT) ' _ RF=1, As per Risk Level=4
Exceedance in I:\(tra»tlon (Z/X) ' '—81‘0/24696 0.034
Deterrence Factor (DF) DF=0. 3 As per Z/X=0. 034
Environmental compensation/charge {in Rs.) =D x (1+RF +DF‘)
' ' I ' = 840060 x (140.75-+0 3)
= 840000 x 2.05
=Rs.17,22,000
(Seventeen Lakh Twenty Two Thoug;ind Oniy)
~

(Dr. TN, Singh}

» : Regional Officer,
Chief Environmental Officer

j(”,irc'lc-(]?.‘).




The Environmental Compensation of the M/s Shri Lal Mani S/o Shri Dangar , Gata No
370, 371, 374, 375, 376, 377 & 378, Village-Agori Khas, Area-1.479 hectaret,, Te,hsil-Obra.
District-Sonbhadra has been calculated below as per the "Recommendation on Scale o;‘
Compensation to deal with the cause of illegal Sand mining submitted to Hon'ble NGT

Principal Bench, New Delhi on 29th January 2020 and as per Hon'ble NGT in O.A. No.
360 of 2015 (with report dated 15.01.2021)."

Compensation charge (In Rs.)= D x (1+RF+DF)

Where,

D = Z x market value of the material per MT or m’

DF = 0.3, if Z/X=0.11 to 0.40
0.6, if Z/X=0.41 t0 0.70

1,if Z/X >=0.71
RF = 0.25, 0.50, 0.75, 1.00 as per risk level mentioned
below:-

Risk Level 1 2 3 4

Risk Factor 0.25 0.50 0.75 1
In Present Case:-
Total Permitted Quantity in Environmental Clearance (X) =19580 m’
Total Extraction (Y) =22172 m’
Excess Extraction (Z), (Z=Y-X) =322 m’
Market value of illegally mined material (D) = 7 x Market Value of

(Market value of the material as Rs.1000/- per m’)

Risk Factor (RF)
Exceedance in Extraction (Z/X)
Deterrence Factor (DF)

Environmental compensation/charge (in Rs.)

Chief Environmental Officer

Circle-02

the material
=2322 x 1000=2322000
RF=0.75, As per Risk Level=3
=2322/19580=0.118
DF=0.3, As per Z/X=0.118

=D x (1+RF+DF)
= 2322000 x (1+0.75+0.3)
=2322000 x 2.05
= Rs.47,60,100.00
(Fourty Seven Lakh Sixty Thousand One
Hundred Only)

N
AU
@éb\é‘
(Dr. K. Singh)

Regional Officer,
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M/s Shri Shankar S/o Khannu,

Gata No. 302 Ka, 303, 304, 305 Ka, 306 Ka & 307,
Village-Aghori Khas, Area-0.8900 hectare, Tehsil-Obra,
District-Sonbhadra

ag f5 Qe M/s Shri Shankar S/fo Khannu, Gata No. 302 Ka, 303, 304, 305 Ka, 306 Ka & 307,
Village-Aghori Khas, Area-0.8900 hectare, Tehsil-Obra, District-Sonbhadra 1Y 3T I HET A, 41,
T @ 2 SR AR e W i /et § qen arg (e frareer vd ) afeifram, 1981
P YRT—40 B 3T Y HFIAT 8 |

T s TR & 5 Mo X aRa st ¥ A aloo We—231 /2022 ¥ WRA SR I
30.03.2022$mﬁﬂﬁﬁﬂﬁﬁmmaﬁvﬁaﬁ?ﬁ511.05.2022ﬁﬁmftaﬁagraﬁmmo
s § 9 @ T o S offd ST B W 9d Y Fo aibr gRi e o e
13.07.2022 WIRG A A R | il emdw @ A afw ferag 8-

...... We find the report to be incompleie as it does not mention the status of preparation of District Survey
Report, EIA/EMP, replenishment study and grant of EC in favour of the Project Proponents. Fi urther, even for
violations found and recommendations made, no action has been reported. It is also not clear whether the Project
Proponents have been put to notice of these proceedings for their response, if any, in terms of order dated 30.3.2022.

The State PCB may accordingly file further action taken report within one month by e-mail at judicial-
ngl@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. As per
divections in the order dated 30.03.2022, the State PCB may now put the Project Proponenis lo notice of these
proceedings for their response, if any, before the next date.

List for further consideration on 14.09.2022...."

TR TG ARY @ IgueE ¥ W wEe™ B &g srfd, Wi @ oA fiTie 30.07.2022 BN
T § few uftw @ i R

SPTAR 3T R R 3 SURIG ST @ U ¥ WRfkd umdel e, weEy, |iiie @ |Re

) T ot | Rrenrer WEISd, [EE g YaY § Sl Ui T dieige Woeed @ f3wE Action Taken
Report daR Y WA AR Rrenferd (Ro /300), Wt & e s 31 e | i fEar T 2
ST UFOT F GRI0Z0SME0T0T0, WEAE BRI 9@ H W™ 'g A wfafify oft ofm werw sMarda, @<,
w0000, FETY B ARG fFar T § |
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scale of compensation 1o deal with the cases of illegal sand mining" & MR W Ho si1g &R ez, fifkiae
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Compensation charge (In Rs.) = D x (1+RF+DF)

Where, D = Zx market value of the material per MT or m’

DF = 0.3,ifZ/X=0.11100.40
0.6, if Z/X=0.41 to 0.70
1,ifZ/X >=0.71

RF = 0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-

TLL - 129, W o, RN T T.C.-12V, Vibhuti Khand, Gomti
WETS - 226010 Lucknow - 226 010 » Gomti Nagar,
gAY © 0522-2720828, 2720831 Phone  : 0522-272082

Ga : 0522-2720764, 2720676 ' Fax 052227207 B, 2720873;
¢ : info@uppcb.com Emal  info@n 64, 27206
AqUIEE : www.uppcb.com Website ppcb.com
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In Present Case:-

Total Permitted Quantity in Environmental Clearance (X) = 18690 m’
lotal Extraction (Y) =21990 m’
Excess Extraction (Z), (Z=Y-X) = 3300 m’

= 7 x Market Value the material
= 3300 x 1000=3300000
RF =0.75, As per Risk Level=3
. =3300/18690=0.1765
DF = 0.3, As per Z/X=0.17156

Market value of illegally mined material (D) D
(Market value of the material as Rs.1000/- per m?)
Risk Factor (RF)

Exceedance in Extraction (Z/X)

Deterrence Factor (DF)

=D x (1+RF+DF)
= 3300000 x (1+0.75+0.3)
=.3300000 x 2.05
= Rs.67,65,000.00
(Sixty Seven Lakh Sixty Five Thousand Only)
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1. U8 f& @@ T M/s Shri Shankar S/o0 Khannu, Gata No. 302 Ka, 303, 304, 305 Ka, 306 Ka & 307
Village-Aghori Khas, Area-0.8900 hectare, Tehsil-Obra, District-Sonbhadra WX ¥ dle @;
fraArgaR et/ arg Hedfa a7 R 19 Paifa wmen @ s w53 WM 8g $0—-67,65,000 / —
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Environmental Compensation/charge (in Rs.)
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UTTAR PRADESH POLLUTION CONTROL BOARD

M/s Shri Tapeshi S/o Shri Sadan,

Gata NO. 29 1 N 292 & 294 VlHage-A h I'. - r T -Obra
° ’ g orn Khas‘ A . i
) r.ea 1.2 hecta e, ehsil ]

Tz & Gﬁfﬂ M/s Shri Tapeshi S/o Shri Sadan , Gata No. 291, 292 & 294, Village-Aghori Khas, Area-
1.2 hectare, Tehsil-Obra, District-Sonbhadra =} ot Fein wer Wy, e WA @ g S afdfa
oI q?%:mﬁa/wﬁﬁ ® AT G (wemur Frarer gg friE) afaferam, 1981 H URI-40 B IRTA TP

G T SO 2 5 o X TR st § A aogo TRe-231 /2022 H IR s R
3003.2022 & JFIITE

\ ¥ fsa WY g™ weRer @) it ReAie 11052022 F H T ol A A I o
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13.07.2022 RS fhd ™A B | wiRa aw & 7w ofw fyead -

“......We find the report to be incomplete as it does not mention the status of preparation of District Survey

Report, EIA/EMP, replenishment study and grant of EC in favour of the Project Proponents. Further, even for
violations found and recommendations made, no action has been reported. It is also not clear whether the Project

Proponents have been put to notice of these proceedings for their response, if any, in terms of order dated 30.3.2022.

The State PCB may accordingly file further action taken report within one month by e-mail at Jjudicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. As per

directions in the order dated 30.03.2022, the State PCB may now pul the. Project Proponents (o notice of these
proceedings for their response, if any, before the next date.

List for further consideration on 14.09.2022...."
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Compensation charge (In Rs.) = D x (14+RF+DF)

Where, D = Z x market value of the material per MT or m*

DF = 0.3,ifZ/X=0.11 to 0.40

0.6, if Z/X=0.41 t0 0.70
1, if Z/X >=0.71

RF = 0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-
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Risk Le\;el 1 2
Risk Factor | 0.25 0.50 0.75

In Present Case:-

Total Permitted Quantity in Environmental Clearance (X) = 24000 m’
Total Extraction (Y) = 26347.5m’
= 2347.5m’

Excess Extraction (Z), (Z=Y-X)

Methology:

Market value of illegally mined material (D)
(Market value of the material as Rs.1000/- per m®)

Z x Market Value of the material
2347.5 x 1000 = 2347500

oy o

Risk Factor (RF) RF = 0.75, As per Risk Level=3
Exceedance in Extraction (Z/X) 2347.5/24000 = 0.0978
Deterrence Factor (DF) DF = 0.3, As per Z/X = 0.0978
Environmental Compensation/charge (in Rs.) =D x (1+RFF+DF)

= 2347500 x (1+0.75+0.3)

=2347500 x 2.05

= Rs.48,12,375.00
(Fonrty Eight Lakh Twelve Thousand Three

Hundred Seventy Five only)
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. Date ..., . \
M/S S ri Lal M . . e tesscansancen
Gata No. 370 2ni /0 Shri Dangar ,

‘7 o |
v 371,374, 375,376,377 & 378

“'\“t Rwag Ma. 3(3)

Village-Aghol.-‘ Khas i
H H ’ A LY .
Dlstrlct-Sonbhad.—a rea-1.479 hectare, Tehsil-Obra,

T2 S 2T Mis Sheg
Aghori Khas, " Lal M

ani S/o Shri Dan
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gar , Gata Mo, 370, 371, 374, 375, 376, 377 & 378, Village-
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""" We find the report to be incomplete as it does not mention the status of preparation of District Survey 1
R_e port, EIA/EMP, replenishment study and grant of EC in favour of the Project Proponents. Further, even for
violations found and r

ccommendations made, no action has been reported. It is also not clear whether the Project
Proponents have been put to notice of these proceedings for their response, if any, in terms of order dated 30.3.2022.

The State PCB may accordingly file further action taken report within one month by e-mail at judicial- |
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. As per

directions in the order dated 30.03.2022, the State PCB may now put the Project Proponents to notice of these '
proceedings for their response, if any; before the next date.

List for further consideration on 14.09.2022...."
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Compensation charge (In Rs.) = D x (1+RF+DF)

Where, D = Zx market value of the material per MT or m*

DF = 0.3,if2/X=0.11 to 0.40
0.6, if 2/X=0.41 10 0.70
1,if2/X >=0.71

RF = 0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-
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Risk Level | 2 3 4
Risk Factor | 0.25 0.50 0.75 l

In Present Case:-
Total Permitted Quantit

. y in Environmental = ’
Total Extraction (Y) "8l Clearance (X) = ’lgjgg mJ
Excess Extraction (Z),(Z=Y-X) ; -2322 mT

Methology:

Market value of illepally mined material (D)

(Market value of the material as Rs.1000/- ’
Risk Factor (RF) ' perm)

Exceedance in Extraction (Z/X)
Deterrence Factor (DF)

Z x Market Value of the material
2322 x 1000 = 2322000

0.75, As per Risk Level=3
2322/19580=10.118

0.3, Asper Z/X=0.118

D x (1+RF+DF)

2322000 x (1+0.75+0.3)
2322000 x 2.05

= Rs.47,60,100.00

(Fourty Seven Lakh Sixty Thousand One Hundred Only)
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Environmental Compensation/charge (in Rs.)
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"....We find the report to be incomplete as it does not mention the status of preparation of District Survey
Rfaporf. EIA/EMP, replenishment study and grant of EC in favour of the Project Proponents. Further, even for
violations found and recommendations made, no action has been reported. It is also not clear whether the Project
Proponents have been put to notice of these proceedings for their response, if any, in terins of order dated 30.3.2022.

The State PCB may accordingly file further action taken report within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. As per
directions in the orde

r dated 30.03.2022, the State PCB may now put the Project Proponents to nolice of these
proceedings for their response, if any, before the next date.

List for further consideration on 14.09.2022...."

IR TRT AR B e § W weRl B &g eratem, WEME @ U RAE 30.07.2022 BN
T # Aifes afva o i )

U AT T § o I AR & rgurers A Fafd woaedt fremrsn, weiey, s @ v
UG @1 T o | fSenfirert weiey, W R waker ¥ et 9 M Wi Wit @ fig Action Taken

Report (R 53 W g R Rremfrat (o /710), W eTs @7 Ryell w8 oxw § sifdg fear mar 2
Iad UHROT W YHOZOIANT0Y0R0, TESH &N @ # g &g Mfa afaffy =i o werwr shemea, wew,
THOZ0T0™N0, TRaTTS: WY AIfHE fdar wan B

Sirg ¥ ! U T Woee Weed BRT iR 9 @ e @ e 5 9 @ R
7 fawg d=g uguor fgFer 9 g™ "o wsha eRda sz, fifwe 4w, 9E R 4 e Jus
AR 9 9re QY aRaee @ Reg vataefm afagfd aftRifta 62 s 9 s "Recommendation on
scale of compensation to deal with the cases of illegal sand mipiqg"iﬁmq?mqmgﬁaaﬁm,m
v, 7% feoe gRT 3N0Y0 %o—360,/2015 UG o ufsmrell # wiRd ey RAie wRad 26, 2021 & IgHu
Tt eyl &1 afeen fhar mar 81 Sw sifefera gataefa aftgff @ 2 diviee dinew @ fiwe
Prerar vafReig afigfd sfrRifta fed o @1 wegfa @ T -

Compensation charge (In Rs.) = D x (1+RF+DF)

Where, D = Z x market value of the material per MT or m’

DF = 0.3,ifZ/X=0.11 to 0.40
0.6, if Z/X=0.41 t0 0.70
1, if Z/X >=0.7\

RF =0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-
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[Risk Level [ 2 3[4
Risk Factor [0.25 | 0.50 0.75 Il ’

Total Permitted Quantity i i
y in Environm = i
Total Extraction (Y) T i 99455809?2 e
m

Excess Extraction (Z), (Z=Y-X !
Methology: ) o
Market value of illegally mined material (D

(Market value of the material as Rs.1000/- perm®)

In Present Case:-

Z x Market Value of the material
1392 x 1000 = 1392000

(R

Risk Factor (RF) RF = 1, As per Risk Level=4
Exceedance in Extraction (Z7X) = 1392/94500 = 0.0978
Deterrence Factor (DF) DF = 0.3, As per Z/X =0.0978
Environmental Compensation/charge (in Rs.) =D x (1+RF+DF)

= 1392000 x (1+1+0.3)
= 1392000 x 2.05
= Rs.32,01,600.00
(Thirty Two Lakh One Thousand Six Hundred Only)
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aa/arg'azﬂﬁm?rwﬁqdﬁufﬁamﬁa&mwmaﬁmﬁo—azmem/—(ﬁoaﬁﬁﬂ

AT UP &R B: A A7) @ gafarei afigfd sfRfg e ) @w ) '

SR B Wag ¥ T WEIRY T UF Wi @ 15 o @ Iy A€ JRAer B Wi wN, sur o
Rofy A SRITAER 398 & [I6g F0-3201,600/~(®0 ¥ A U@ &R ©: W AH) B gafeReig
Wmmﬁmmwmmmwmmmmn

A

A ggiareT sfter), (go—2)
qﬁﬁiﬁ:—ﬁn{ﬁrﬁaﬁaﬁmﬁwwm?@ﬁmw

1. Rrenfier), de |
2. éﬁﬁuarfazmﬁaogomwﬁﬁawaﬁé,mmaﬁsﬂﬁéwﬁwaﬁf&aﬁsmwﬁwﬁmamﬁ

e 9 wfYy SENT 3@ Bt WIe SR EY, grad) U W SRYT el Aifew @ e H SenT B e
Prlerr & JRET 15 27 @ arer 41e qeTerd Ui dwen gifed ol \A

W arfv‘:rcb'm (g—2)



n""ltvqn 3(5}

UTTAR p| S
RADESH POLLUTION CONTROL BOARD

/ F#’%/ (N&-7 &7 57 e G

M/s Shrimatj §

te ...
oni Devi W/g Shri

Gata No. 313, vil| Raj Kumar
. o2 to Village-Aghori K s '
 District-Sonbhadra  Khas, Area-1.1800 hectare, Tehsil-Obra,
e f&5 I mss s

hrimati Soni Devj
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: We find the report to be incomplete as it does not mention the status of preparation of District Survey
Rf?porl. EIA/EMP, replenishment study and gramt of EC in favour of the Project Proponents. Fi urther, even for
violations found and recommendations made, no action has been reported. It is also not clear whether the Project
Proponents have been put to notice of these proceedings for their response, if any, in terms of order dated 30.3.2022.

The State PCB may accordingly file further action taken report within one month by e-mail at judicial-
ngtiaygov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. As per
directions in the order dated 30.03.2022, the State PCB may now put the Project Proponenls io notice of these
proceedings for their response, if any, before the next date.

List for further consideration on 14.09.2022...." -
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Compensation charge (In Rs.) = D x (1+RF+DF)

Where, D = Zx market value of the material per MT or m’

DF = 0.3,ifZ/X=0.11to 0.40
0.6, if Z/X=0.41 to 0.70
1,ifZ/X >=0.71

RF = 0.25, 0.50, 0.75, 1.00 as per risk level mentioned below:-

R, 2....
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Risk Level |1 5 N

Risk Factor | 0.25 0.50 375 ‘11 ﬂ

In Present Case:-

Total Permitted Quzntity in Environmental Clearance (X) = 24696 m>
Total Extraziion () = 25536 m>
Excess Extraction (£), (Z=Y-X) = 840 m’

Methology: ) .
Market value of illegally mined material (D)

. ; Z x Market Value of the material
(Market value of the material as Rs.1000/- per m”)

840 x 1000 = 840000

o o

Risk Factor (RF) RF = 1, As per Risk Level=4
Exceedance in Extraction (Z/X) = 840/24696 = 0.034
Deterrence Factor (DF) DF = 0.3, As per Z/X =0.0978
Environmental Compensation/charge (in Rs.) =D x (1+RF+DF)
= 840000 x (1+0.75+0.3)
= 840000 x 2.05

= Rs.17,22,000.00 .
: (Seventeen Lakh Twenty Two Thousand Only)
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